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NOTIFICATION

| , The 17th August, 2006
No. LGL. 85/2003/39. -- The following Act of the Assam Legislative Assembly which received the

assent of the Governor is hereby published for general information.

ASSAM ACT NO. IX OF 2006
(Received the assent of the Governor on 11th August, 2006)
THE ASSAM HEALTH ESTABLISHMENTS (AMENDMENT) ACT, 2006.

AN
ACT
further to amend the Assam Health Establishments Act, 1993.

Preamble Whereas it is expedient further to amend the Assam Agsam
Health Establishments Act, 1993. hereinafter referred to Act. XVII
as the principal Act in the manner hereinafter appearing .  of 1993

It is hereby enacted in the Fifty-seventh Year of the
Republic of India as follows :

Short title. extent
and commencement 1. (1) This Act may be called the Assam Health
Establishments (Amendment) Act, 2006.
(2) It shall have the like extent as the principal Act.
(3) It shall come in to force at once save and except the
provisions of clause (f) of sub-section (3) of section
9 which shall come into force on such date as. the
Government may, by notification in the Official
Gazette, appoint.

Amendment of Bt

section 3 2, In the principal Act, the existing section 3 shall be
renumbered as section 3(a) and after clause (a) so
renumbered, the following clause shall be inserted as

clause (b), namely:-



1310 THE ASSAM GAZETTE. EXTRAORDINARY. AUGUST 18. 2006

“(b) If any Health Establishment is found functioning
without a license granted under this section at any point
of time, the Inspecting Officer shall be competent to
seal the Health Establishment forthwith and without
any notice.”

Amendment of
section 9 u R In the principal Act, in section 9, — —

(i) sub-section (1) shall be renumbered as sub-
section (1)(a) atd after clause (a) so
renumbered, the following clause (b) shall be
inserted, namely :-

“(b) Every application for registration and grant
of license shall be accompanied by full
particulars of doctors serving in the Health
Establishment with a declaration stating
specially that no doctor in the Health
Establishment in respect of which the
registration has been applied for under this Act,
is in Government service :

“Provided that no doctor who is in government
service shall be engaged by any Health
Establishment during his official duty hours

and that too without prejudice to emergency call
duties of such doctor(s).

(i)  in sub-section (3), after clause (e), the following
clause shall be inserted , namely :-

“(f) the Health Establishment is proposed to be
establishment within a radius of five kilometers
from any existing government hospital in case of
Guwabhati Metropolitan district and within a

radius of three kilometers of any government
hospitals in any other district :

Provided that in. regard to private Health
Establishments providing Superspeciality care,
the above condition shall not apply.”

Amendment of ,
section 10 4. In the principal Act, in section 10, ——

(i) for the existing clausc (a), the following shall be
substituted, namely :-

“(a) that Health Establishment shail not be used
for immoral and illegal acts or purposes :
Provided that no Health Establishment
shall carry out Pre-natal sex- determination tests
and shall strictly comply with the provisions of Central

the Pre-natal Diagnostic Techniques Act
(Regulation and Prevention of Misuse) Act, - No.57
1994.” of 1994

(if) - for the existing clause (c), the {following shall be
substituted, namely :-
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(iv) ;

(V)

“(¢) that adequate arrangement shall be made for
proper disposal of garbage, bio-medical waste,
other chemical wastes and such other materials,
equipments and apphancea which have become
unfit for further use, in accordance with the

procedure prescribed for the purpose as per the

provisions of the relevant laws/rules in force in
this regard”

in clausc (ce), in sub-clause (iii), for the existing

proviso, the ﬁ)llowmg provisions shall be’
subst:tutcd namcly - :

: ‘ “Provided that the number of qualified
, msxdcnt doctors, qualified staff nurses and other
nnrscs equipments including. hfesavmg, devnces ,

para-medicos and other staf¥ shall be such as
may be specified under the condition of license
and as may be nonhcd by the Health Author:{y
fmm time to time :

" Provided further that th ‘Health

3 hstabhshmentx shall prescribe duty hours for
-doctors and other para-medicos to be displayed

at'a conspicuous. ph«,c of the Health.
«stdbhshment T

in“clause (cc), for sub-clause (vii). the following,
' S’haﬂ be substituted, namely - ' '

“(vu) that the Health Establichment shall have

adequatc parking place. for vehicles, doctors, -

patients, visitors and hospital. The He nlth

~Establishment also provide Ambulance and.

rake adequate atmngemcnts forfire fighting as

- may be specified by the Diréctor of Fire ;
. Services. Electrical Instdllanona shail have to be
’ wruhuj by the ( hml Electrical Adyiser™;

g bldu‘ﬁ, (ce), alter sub-clause (vm) the

following sub- clauses (ix) anc (x) shall msutc,d
namely -

(m) every nursing honm shal! maintain a
Moaguc ; and

(x) every nursing home and Charitable :Health. -
Establishment shall participat: in National -
- Health Programipes and Com nunity’

Health Programiies as required hy the
Government from time to time.”



© U Amendmentof v ; et e i
section 14" . S o in the pnnupal Act tor section 14 thc lollowmg qhali
R Rt st iy bc. subsumu:,d nam(.ly . .

oﬁ:::f:::::‘c; 2 ; 14. lemt Ma;,mu(m, or such olhcu as mlhonnd by " .
Oméers and - him and Sub-divisional Magcsnatc and the Joint -
" their powers. v e Dsrcctor of Health' Su'vnccs of the (hsul(,l shali’be .- -

_ Inspecting of u:ers' within their reSpectwe jurisdiction
petent to take any action as authonzed :
soflhis Act":» ‘ 5

Prowded that the Joint Director of Health
e district or any Health Officer not below
'onal Medmal and’ Hmfth Ofﬁccr :

Magistrate maybmq
carrying out ‘qi;prowsxons cﬂ“ zhus Act.”

GUWAHATI Printed and published by the Dy D:rector{P&S) Dxrectorate
“ of d St -
. (Bx-Gazetie) No. 371-500+600-18-8-2006. e 3




